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irrigation Projects peaclldr cl~ 
OIl acooUllt of Inter State dlspu'" 

4123. SHRI C. K. JAFFER SHARIEF: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state: 

(a) whether there 
gation projects which 
uncleared with the 

are some .Irri-
are still lyin, 
Central Water 

and Power Commission on account 
of inter-State disputes; and 

(b) if so, which are the project. 
and the measures being taken by 
Government to exp'edite the same? 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) Yes, Sir. 

(b) The main pending disputes 
relate to Narmada, Godavari, Cauvery 
and Yamuna basins. The details of 
the projects in these basins pending 
clearance due to inter-State aspects in-
volved are given in the attached State-
ment. 

The disputes relating to Narmada 
and Godavari waters are being adjudi-
cated upon by the Tribunals set up 
under the Inter-State Water Disputes 
Act, 1956. The decision of the Narmada 
Water Disputes Tribunal is expected to 
be available within this month itself. 
As regards Godavari waters, the hear-
ing of the caSe had to be adjourned by 
the Godavari Water Disputes Tribunal 
from time to time at the request I)f 
the party States. The case is now 
listed for hearing on 17th October, 
1978. In the meantime, the concerned 
States have agreed on substantial allo-
cation of Godavari waters for new 
projects. 

With regard to the use and develop-
ment of Cauvery waters, an Under-
ing nmongst the concerned States 
namely, Karnataka, Kerala and Tamil 
Nadu was reached at an inter-State 
meeting held by the Union Minister of 
Agriculture and Irrigation in August, 
1976. In pursuance of this Understand-
ing two committees, namely, a Com-
mittee of Technical Officers and a 




